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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI SATPAL MAHARAJ) : (a) Reserve Bank of 
India (RBI) have reported that while banks are' ^ssocia 
the process of Selection of borrowers under PMRY as 
members so the Task Force Committee (TFC) fo^  ,or 
the purpose at District/Sub-Divisional/Block Levels, all ban 
in a district/block may not be members of the TFC.

(b) to (d) As per extant guidelines, applications for 
sanction of loans upto Rs. 25,000/- are to be disposed oft 
within fortnight and those which are above 25,000/-, with n 
8-9 weeks. RBI have further reported that the decision to 
extend credit is left to the bank branch processing the loan 
applications. The reasons for returning the loan applications 
by banks, Inter-alia, Include (I) income of borrower exceeding 
the limit (II) borrower already assisted under other schemes 
(lii) borrower already gainfully employed (iv) borrower being 
a defaulter to other banks and (v) Project being not viable/ 
bankable. It has, therefore, been provided in the PMRY 
guidelines that TFC should sponsor applications equal to 
150% of the target fixed to enable banks to achieve targets 
allotted even after rejection of a portion of applications 
sponsored to them. Banks have also been allowed to receive 
the applications directly from eligible borrowers and forward 
the same to the TFCs with their views on the viability of the 
project/activity so that TFCs may sponsor such applications 
to the same bank branches for sanction of loan. The banks 
have been advised by RBI that they should indicate the 
specific reasons for rejection of applications sponsored to 
them by the TFCs.

Import of Rough Opthalmic Blanks

1661. SHRI KODIKUNNIL SURESH . Will the Minister 
of FINANCE be pleased to state:

(a) whether the FERA authorities are aware that 
the Commissioner of Customs in a case under investigation 
by SIIB New Customs House, New Delhi pertaining to import 
of Rough Opthalmic Blanks from China had ordered for 
considering the price list of M/s Sumec China Jiangsu 
Machinery and Equipment Import and Export (Group) 
Corporation, China as the base for valuation of ROB imported 
from China by other importers who had on the basis of 
invoices of other suppliers from China by grossly getting the 
invoices under-invoiced of the same item have cleared their 
consignment;

(b) if so, the reasons for not complying with the 
above orders and releasing the withheld consignments on 
the basis of valuation done on the basis of price list of M/s 
China North Industries Beijing Corporation, China which is 
30% less in value than the Sumec China prices thereby 
causing a huge customs duty loss to the Government and 
other agencies; and

(c) the action proposed to be taken In this regard 
as the difference in the invoiced prices has been transferred 
to the suppliers by way of Hawala transactions?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI SATPAL MAHARAJ): (a) to (c) In a case of

imnort of Rough Opthalmic Blanks, where the Bill of Entry 
was filed in October, 1996 by a Delhi based Importer, it was 
observed that, on a comparison of the prices between the 
supplier M/s China North Industries Beijing Corporation, with 
those of M/s. Sumec China, the prices of the former were, 
on an average, lower by 18.71%. A show cause Notice was 
accordingly issued, wherein It was proposed to enhance the 
assessable value from Rs. 22.46 lakhs to Rs. 26.67 lakhs. At 
the time of adjudication, however, the assessable value 
furnished by the importer was accepted, on the ground that 
the goods supplied by M/s. Sumec were different, In respect 
of both quality as well as quantity, from the ones supplied by 
M/s China North Industries. The prices declared by the 
assessee were found to be arrived at through normal 
negotiations, and were based on commercial considerations 
and the Invoices were also certified by the Chinese Embassy 
in India, as well as the China Council for promotion of 
International Trade.

Since the declared value has been accepted, no action 
is proposed to be taken against the importer and therefore, 
the question of referring the matter to the FERA authorities 
does not arise.

Export to Indonesia

1662. DR. KRUPASINDHU BHOI: Will the Minister of 
COMMERCE be pleased to state :

(a) the details of the different items exported to 
Indonesia at present;

(b) the total export of those items during each of 
the last three years, item-wise; and

(c) the projection made for the current financial
year?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (DR. BOLLA BULLI RAMAIAH) : (a) and (b) 
The basket of India's exports to Indonesia is highly diversified. 
The details of some major items of India's export to Indonesia 
during the last three years are as follows :-

(Value in US $ Million)

S.No. Product 1994-95 1995-96 1996-97

1 2 3 4

1. Oil Meals 92.32 101.56 132.82

2. Cotton raw Incl. 
waste

10.31 6.37 73.33

3. Primary & semi
finished Iron & Steel

25.76 42.72 53.78

4. Sugar & Molasses NIL 35.16 52.79

5. Groundnut 12.70 31.27 48.23

6. Machinery & 
Instruments

24.51 41.54 35.47
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1 2 3 4

7. Inorganic/Organic/ 
Agro Chemicals

17.44 17.79 19.97

8. Processed
Minerals

2.70 9.48 19.92

9. Dyes/Inter
mediates & coartar 
chemicals

10.72 18.06 16.45

10. Aluminium other 
than Products

1.42 2.84 15.13

11. Iron & Steel Bar/ 
Rod etc.

0.48 14.38 12.90

12. Manufacture of 
Metals 9.80 13.63 11.35

...

Total (incl. others) 271.86 661.30 584.57

[Translation]

Funds for Welfare Schemes

1664. SHRI VIRENDRA KUMAR SINGH : Will the 
Minister of COAL be pleased to state :

(a) the amount spent on various welfare schemes 
by Coal India Limited during the last three years; and

(b) the details of work undertaken through this 
money ?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH) : (a) The amount spent on 
various schemes ot welfare by Coal India Limited and its 
subsidiaries during the last there years had been as follows;

(Rs. in crores) 

830.941994-95

1995-96

(c) C o m m o d ity w is e  p ro je c tio n s  a re  no t m ade  in 

re sp e c t o f any s in g le  country.

Norms for Foreign Exchange

1663. SHRI THOMAS HANSDA : Will the Minister of 
FINANCE be pleased to state :

(a) w h e th e r th e re  is any m ethod  to  ve rify  tha t the  
a m o u n t a d v a n c e d  in  fo re ig n  e x c h a n g e  by  f in a n c ia l  
Ins titu tion s  is a c tu a lly  sp e n t in fu ll by th e  Industry  to w h ich  

is advanced;

(b) if so, the details thereof;

(C) w h e th e r so m e  ca se s  o f v io la tio n  of above  norm s

co m e  to  th e  no tice  o f G o ve rn m e n t;

(d) if so, th e  d e ta ils  th e re o f; and

(e) th e  a c tio n  ta k e n  o r p ro p o s e d  to  be  ta k e n  by

G o ve rn m e n t in th is  regard  ?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI SATPAL MAHARAJ) : (a) and (b) The 
Industrial Development Bank of India (IDBI) has reported that 
oreign exchange loans are advanced by itfor import of goods 
nr tnr nroiect-related rupee expenditure. In case of imports, 
letters of credit (LC) are opened by IDBIIn 1 
suppliers. On shipment of goods, payment inforeigncurrency 
is made by IDBI directly to the suppliers bank, as per LC

rupee expenditure, loans are d i s b u r s e d  in rupees by selling 
foreign currency in the inter-bank mar e > company
expenditure already incurred/to be incurred by ,th® ™™Pany0 
An auditor's certificate for expenses incurred towards the 
project is obtained for all such foreign currency loans.

(c) IDBI h a s  re p o r te d  th a t  th e re  h a s  b e e n  no 

v io la tio n  o f no rm s  by its  a ss is te d  co m p a n ie s .

(d) and (e) Do not arise in view of (c) above.

1029.19

1,106.951996-97 (Prov.)

(b) The aforesaid sums were spent on welfare 
activities like housing, water supply, medical facilities, 
educational facilities and community development in and 
around the coalfield areas.

[English]

Fake Companies

; Will the1655. DR. SAHEBRAO SUKRAM BAGUL 
Minister of FINANCE be pleased to state:

(a) whether attention of the Government has been 
drawn to the news-item captioned 'Ek Telephone Ek Fax Aur 
Ek Issue' appearing in the 'Navbharat Times dated July
7, 1997;

(b) th e  reac tion  o f th e  G o ve rn m e n t th e re to ,

(c) the details of the antecedents ot such 
companies verified by the Government before allowing their 
entry into the market;

(d) whether the Government have taken any 
concrete action against these companies; and

(e) the details of such companies which have 
vanished after taking the money and the name of such 
companies alongwith amount deposited with them?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI SATPAL MAHARAJ) : (a) Yes, Sir.

(b) to (d) SEBI has informed that all public issues of 
companies are subject to SEBI guidelines for disclosures and 
investor protection. The objective of the guidelines is to ensure 
full disclosures so that investors take informed decisions. 
Whenever instances of material non-disclosure or misstate-


